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CENTRAL ADMINISTRATIVE TRIBUNAL; PRINCIPAL BENCH

Qriainal Appl icat ion No.972 of—1 996

Mew Delhi , this the 6th day of January, 2000

HON'BLE MR.S.R. AD IGE, V ICE CHAIRMAN(A)
HON'BLE MR.KULDIP SINGH,MEMBERCJUDL)

!=hri Krishan Pa! S/o Late Shri Samey Singh
p/r- Ro.om Mo. 4 Pol ice Stat ion Samepur Bad I i ,
Delhi ( North West District , Delhi ,) -.APPL IC.ANT

(By Advocate: Shri R.K. Sharma)

Versus

1  Th® Conirn i s s i one r of Pol ice,
Delhi Pol ice Headquarters, M,S,0. Bui lding,
I ,P. Estate, New Delhi ,

9  Dy. Commissioner of Pol ice (Headquarter-I),
ihi Pol ice Headquarters, MSG Bui lding,

I  P. Estate, Nev^ Delhi , -RESPONDENTS

By Advocate: Shri S.K. Gupta.
O R D E R (ORAL)

Rv Hop'hie Sh , S-R, ,Ad i oe , Vice Chairman (A)

^  Heard both the learned counsel ,

2, Appl icant's counsel Shri R,K, Sharm.a has very

fairly submi tted that the on Iy surviving grievance of the

ann! i r^.«nt is regarding grant of arrears of pay and
ahhfu'e.J'i

al lowances consequent to^ tawe " promot ion as Assistant

Si'b—Inspector of Pol ice w,e,f . 16,5.95

r, I t is not denied that appl icant was not

promoted for no. faul t of hisland despite being avai lable

and wi l l ing to be promoted, the respondents did not

promote him because the appl icant's name was entered in

the l ist of persons of doubtful integri ty^ which was

subsequent ly wi thdrawn from a back date.

4  In a case such as this, we are satisfied That

the Hon'ble Supreme Cour t ' s ru I i ng in the case of L' ,0, 1 ,



• v< K.. V
iQoi c 4 ^09 would be ful ly

ig^nk ! ra'T^en . 1 991—lAi—

appl icabie, and respondents cannot deny the appl icant the
arrears of pay and al lowances,on the principle of
work no pay by applying FRITfl).

i  +hfj OA i <= disposed of^  j P, y-se c i rcumstanoes. the —

wi th a direct ion to the respondents to Pay the appl icant
,ha arrears of pay and al lowances as Assistant
sub-Inspector of Pol ice w.e.f. IS^5^95„ after deducting

Kixvr

such sums as already^Paid to him. -These directions
should be implemented within 3 months from the date of

f  + K i O orrlpar NO COStS.receipt of acopyot .hi- ■ -

/dkm/

(  KuId i p Si ngh )
Member(J)

(  S A.d

Vice Chairman (.A)


